339 Mother’s

[#t wq, fawd]
FTA & & & 713 F TO 97T F HIE
w1 af ey fear 1 gafag QR o awr ot
faarz @3 & IR AT e Ag w1
W I o ey o oy s o -
Tofr & farmmes e T RT 1 7@ g
T Tg ITCAE AT AATE LA B G
w< fzar | R & wgar agar 3 fF A=t
Tt & f IT w1 o e g
AT GAF LA FLAT § FT T (A AT ?
TR T AT FE § A oW
AmafFT MG &7 T faT =y
AT AT AR & IR AL AN TR &

T & awa & "faw ara F w0
TR g fF AT Horwd aaeqiH AT
# 9 M7 § 32 ¥ ©F 94 ¥ qfwdqwT
grar S @re ! AT Srgew A’ qre
g fFam &7 9T & 39 & qar T97 5
7 TE #1 Jrgafagt § 9 &F faarwar
AT T A IR @A AT |
gafae sl WX WG w4l & =
¥ o1 sEwra T siaT @ ag HA At HAA
Frfamg dgmHaar)

gafaq gt I qETI &1
T ¥ W g W EHE a7 # s
# ot F AT, W 90 fF 74 wgeg
¥ wgr & {5 o w1 A qgae § fa=re
g wifgy , @Y AT w7 £ 9T F AL
% ot fasre gwr Trfe, a0 & 97 77
WA & wgEa § AR wEfaT g w0
HAMEA FIAA & R FIE AT A€ WA
LT & Faw gadt g wrgar & fe forw
Iy gfeswr & @ fadaw | o

€A Wi fra T @ & 9@ A qweAr

# w T fewy wade qFe, g sreTone
e, fgg dfor o, a1 g i wmT
§ g o o faer Ao, § dfeg
a & At F ol i wr g Wi
fe T § fw 9% & arer 8 o gaTOR
¥ % {ya i oga ol arfeg v s

MAY 3, 1974

Lineage Bill 340
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MR. CHAIRMAN: Mr. M. C, Dega

may please move his amendment to
his amendment.

SHRI M. C. DAGA: Under ruale 145,
1 beg to move the following amend-
ment to my amendment:

for “3rd August. 1974." subslitute
- “4th December, 1974.”
MR. CHAIRMAN: The consent is
given under the rule, and the amend-
ment has been moved.

The question fs:
for “3rd August, 1974." substitute

“4th December, 1974"”
The motion was adopted.

MR. CHAIRMAN: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 4th Decs=iaber,
1974."

The motion was adopted.

MR. CHAIRMAN: No cther motion
is necessary with regard to this Bill
at the moment.

16.37 hrs.

SECOND WAGE BOARD RECOM-
MENDATIONS FOR SUGAR IN-
DUSTRY BILL -

SHRI D. K. PANDA
gar): I beg to move:

r “That the Bill to provide for im-
plementation of the recommenda-
tions of the Second Wage Board for
Sugar Industry in India and to
make it statutory with a view to
maintain industrial peace in Sugar
industry in the country, be taken
into consideration.”

(Bhanjana-
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Mr, Chajrman, Sir, [ the second
Wage Board Recommendations for
Suger Industry Bill, 1871 was intro-
duced in the year 1971, when the
workerg were denied the rcight o re-
ceive an enhanced DA [rom the sugar
millgwners evepn after 1971; and in
thatf very note given .in that report,
it had been mentioned that the Gov-
ernment requested-the millowners to
implement the Wage Bourd recom-
mendations. Therefore, in view of
the necessity for expeditious imple-
mentation of the Wage Board recom-
mendations, it became aecessary to

bring such a Bill ip this august
House. ]
The Government also, ceveral

times in the past, made a ceclaration
to the effect that all the Wage Board
recommendations relating to the coal-
mines, tea plantation workers, jour-
nalists and so many others should be
implemented. Ip about 12 to 13 cases
wherefthe Wage Boards were <et up,
it was found from experience that
the millowners in every field were
not going to implement and respect
the recommendations of those Wage
Boards. Therefore, in 1972, the Gov-
ernment made an announcement that
they were going to| make all these
recommendations relating to all those
12 to 13 Wage Board recommenda-
tions statutorily binding on the own-
ers so that their expeditious imple-
mentation could easily be achieved.
But the Government, after so many
years, did not bring any Bill to that
effect,

Here, ir{ this case, as far as_the
present Bill is copcerned, certain
facts are necessary. It was pliblish-
-ed. on 8-7-1970, and this was to be
implemented. It was to come into
force from 1-11-1869. This was to
remain/ in force up to 30-10-74. So,

the question arose, whether now, at -

this stage, it has any signiflcance.
Yes, it has its own significance, In
Andhra, these Wage Board recom-
mendations were implemented from
1972. In Orissa, in. all the three/
sugar mills, they were implemented

-
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only from 1-11-72 and in many other
States, they were implemented cnly
from 1-11-71. This is also evident
from the requesi made by .he Natio-
na] Federation of Cooperalive Sugar
Industries to all its com:ltuemliac-
tories, that at least they should pay
the wages. and enhanced DA, acccrd-
ing to the Wage Board recommend-
ations, from 1971. There was a cir-
culur order to that effact from the
Federation. Therefore, the coopera-
tive sugar industries in certain cases,
not in/all, implemented the Wuge
Board recommendations from 1971.
Now, the enhanced DA and other
amenities which the workers were
entitled to, under the Vage Board
recommendations, were due to them
from ]st November, 1969 til! 1971 in
some Jeases and till 1972, in come
oither cases. So, arrears are now due
and this runs into crores of rupees,
in the shape of enhanced DA. The
workers were depriveq of this dur-
ing the years 1969 to 1972/ Thcre-
fore, once it is made statu‘orily bind-
ing on the mill-owners, it will be
very easy fo: the workers to recover
these arrears which amount to crores
of rupees. So, what I want fo siress
is, for the purpose of payment of
arrears, it becomes absolute_l_gnei;'ﬂ-
sary that the Bill has to be passed
here.

Now, since 1957 these Wnge Boards
were set up and it took 14 years for
the Government to realise that the
Wage Board recommendations are
not going to be implementad expedi-
tiously—14 years—and/ during these
14 years, as far as the suzar indus-

- tries are concerned, they have been

fleecing the workers. We know, how
they are fleecing the ronsumers by
increasing the price of sugar, and
by paying less to the cane growers.
The amounts to be paid/to the cane
growers are in arrears. My friend,
Mr. Narsing Narain Pandey has
made a categorical statement here
that till today, the amounts due to
the cane growers, which are in er-
rears, amount to more than Rs. £2-5¢
crores. The sugar mill rwiers have
noypaid the arrears, even though
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sugar was supplied somestime ago.
So, the present arrears amount to
about Rs. 54 crores. These sugar mill
owners have been exploiting the con-
sumers, wockers and the .cane grow-
ers—it is a three pronged attack--and
they have also been [exploiting the
Government Exchequer by not paying
the road cess excise duty ‘and other
duties. Thus, if we give them a
handle, they will continue their ex-
ploitation. They have continued this
exploitation for the last more than
hundred years. Even after independ-
ence the same. policy| has continued.
Evep though the Government make tall
talk of the nationalisation of the sugar
industry, which is considered to be a
panacea, they are not forthcoming with
any Bill for the nationalisation cf the
sugar industry. Even though the UP
Government have sent(ta draft Biil to
the Centre, they have not received
the comments of the Central Govern-
ment so far. What is the reason for -
this delay? All the three parties,
namely, the sugarcane prowers, the
workers in the sugar mills and the
consumers, all these three/are being
exploited for years together and the
beneficiaries are sugar barons like
Nivedia, Modi or Birla, who have
earned profits to the tune of Rs. 172
crores, Why should we not natio-
nalise this monopoly sugar industry?

On the 16-2-73 all th'ejihree cen-
tral trade unions, namely, the INTUC,
AITUC and HMS, passed a recolu-
tion demanding the immediate natio-
nalisatiop of the sugar industry. So,
unless the Government have some
deliberate intention not (o do s», un-
less they/have some secret relation-
ship with the sugar lobbies, unless

_ they have succumbed to the pressure

or blackmail of the sugar barons,
there is absolutely no reason for not
nationalising the sugar  induetry,.
which is in the private and co-opera-
tive sector.

1974
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Government are now depending on)
the Industries (Development and Re-
gulation) Act for dealing with the
sugar indusiry. Whenever any mill
is sick, they take it -over by paying
Rs. 3 crores to 4 crores to the sugar
magnates even though they 1iay not
be worth more than Rs. 50 lakhs }be-'-
cause the mackinery is oid,

MR. CHAIRMAN: He is going ¢at-
side the scope of his Bill.

SHRI D. K. PANDA: I am trying to
show that unless there is nationalsa-
tion of the industry, the ubject can-
not be achieved. Anyhow, I will not
deal with that aspect.

The policy so far follow2d by the
Government have given encourage-
ment to the suga:]_barons to exploit
the workers, who are the lowest paid
workers compared to any other in-
dustry in India. The sugar industry
being the second biggest industry,
next only to cotton textile industry,
if it is taken over lakhs and jakhs of
workers will be bEneﬂtedJ There-
fore, I request that this demand for
nationalisation should be accepied.

I demand only three things. First-
ly, it should be statutorily inade bind-
ing so that the workers can realise
them. Secondly, the Government
should immediately come [forward
with a Bi}l for the nationalisation of
th sugani industry.

MR. CHAIRMAN: That is not in
your Bill.

SHRI D. K, PANDA: I am suggest-
ing that to the ‘Government. The
Government should completely iree
itself from any such criticism that
they are hand in-glove with the for-
ces which are against :iationalisation
and that, only at the time of elections,
they declare that they will come for-
wardfwith a Bill for nationalisation
of sugar industry.” Be done with it
for all times to come. It is only to
save the face of the Governraent thst
I am saoying these things. Let the
wisdom dawn on them.
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Now, the third thing is thaﬂ_un 6th
Deécember, -1873, a tripartite body was
set up and they gave some .nterim
relief to the sugar industry workers.
The Government, at that time, pro-
miged Phat this interim relief will
continue till June, 1974 and, before
that, a Dbipartite/ machinery will be
set up for wage revision in view of
rise in prices of every thing. The
Government made a promise that a
bipartite machinery will be appoint-
ed, Though four-months have elaps-
ed, the bipartite machinery has yet
to be set up. We are|left only with
two months and, by June, the inte-
rim relief award given by the tripar-
tite body will come to an end. So, I
demand that immediately a bipartite
machinery should be set wup and it
should be directed to submit its
award within alpel‘iod of two months,
not beyond that.

With regard to the demand riude
by the all-India Cane Growers Asso-
ciation also, ip this conmection, be-
cause the workers are very low paid,
with regard to their wages, with re-
gard to bonus and other things, I de-
mand that]the all-India Cane Grow-
ers Assoclation’s demand should, be
accepted. Most of the Congress peo-
ple also partieipated ' tnhere. The
INTUC which is the Central trade
union organisation has also demanded
it. So, in view of the .lamand made
by the entire counmtry, by|[their own
party people also, the rogressive
elements and also by the INTUC and
the all-India Cane Growers Associa-
tion, I hope, the Government will not
come forward with any avasive reply
on the question of mnationalisation of
sugar industry,

Every time,| Mr. F. A; Ahmed, made
a declaration that after the Bhargava
Committee submits the report, the
Government will immediately take
into consideration the question of na-
tionalisation of sugar industry. But
after the receipt of that very report,
though several months have elapsed,
still nothing has come sut] On the
other hand, in the form of rebate in
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excise duty, in the form of cane ar-
rears, in the form of increase in price
of sugar, so many avenues were left
open for the sugar barons top fleece
the people of the country and/to loot
the Government revenues,

With these words, I once more de-
mand the nationalisation of sugar in-
dustry.

MR, CHAIRMAN: Motion moved:

“That the Bill to provide for im-
plementation of the recommenda-
tions of the Second Wage Board for
Sugar Industy in Indla and to make
it statutory with| a view to ma'n-
tain industrial peace in Sugar in-
dustry in the country, be taken
into consideration.”

Mo WyHTUIRY THaw (Hza)e):
& wgey, & 79 fagew &1 w949
F & fag agr g g 1 fadas & s§-
W1 & aarar 741 § {F wwre fae-mfosi
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fawfai B Sl P93 o T FovaTR
& R W § (% wwga 7 @, afew
w1 fawws 9 § wq f&ar Q1L @
faguw & gra 7= a¢ 1 fewfwt
® WO F F¢ NiBT B SAAT wT
famr 4T €1

iR s fsasI N fzar T g,
FomwT gt W AR
€ 59 & aqET A W g ) wew 12w
* oy oo wewe (5 §, fow ¥ amd &
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ag w7 F0 wWidT § {7 fFaET w0 34T
a8 w1 If=T 2w fwaaqr TfzgT, e
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“We submit to state that the re-
levant grades, ie, Clerical Grade I

for Bankatlal Sureka, Supervisory
B for Rafat Mohammad Khan and
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Welder I for Arjun Kumar R.
Sharma, respectively, 11ay kindly
be awarded to us with retrospec-
" tive effect from the date of imple-
mentation of the II Wage Board
without any delay.”

TR AT F7C 5 Jarger § frovd wre
freit & facfra a9 A &Y fawrfanl =
oot % ay A e &) oo e
waw # oF Afew adr e e,
#feRge, & | a3t & AwgT AW ¥ wuW
A T oF @ AT E AT | I A
A W WM F w4 WA A A farwraa
% & f5 oa faq & wifew fofr 3
oW % faenfaai &Y am) T T R &
framgtsragmeta & &

17.00 hrs.

fefa aw @ &t fawfai
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W g W qw & worgd o der €
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AT AT AT F, T (gal o1 FT
L d|
SHRI B. V. NAIK (Kanara): I have
gone through the Bill presented by
Shri (D. K) Panda. As far as the
wording of Shri Panda’s Bill is con=
cerned, while it is well-meaning as
far as the[ applicability of *he recom-
mendations of the Second Wage Ioard
for sugar industry is concerned, the
wording also contains this idea that
this should be done statutorily obliga-
tory with a view to maintaining in-
dustrial peace in the sugar :ndustry.
It is in regard to that that !I would
like fo ask a few questions of clarifi-
cation. Today industrial peace in this
country has to be bought bit-by-bit-in
every industry including the Indian

Railwidys which 8 in sort of a well-
organised, well-knit, system in which
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there is a sort of an all-India trade
union organisation./ But you make
the industrial peace a rort of price
for the improvement of the condi-
tions of the labour. I feel that the
Mover of the Bill has In a very subtle
way tried to show a mailed-fist in
regard to the sine qua non which we
have in this country that we cannot
distribute things which we cannot
proeduce.

I may tell him that in industries
like cement, sugar etc. which are dis-
persed and spread over vast areas it
is not possible and it is a futile exer-
cise to band together all the indus-
tria]l workers at any single point of
time so that there will be a threat to
industrial peace and to industry as a
whole because they are dispersed.
The sugar industry in Maharashtra
has nothing in common with the
sugar industry in Uttar Pradesh,

There is, for instance, the gugar
industry in Bihar. That has nothing
in common, let us say, with the sugar
industry in Tamil Nadu, particularly,
because in the southern parts of the
country, the sugar industry that has
come’ up is of recent vorigin, is of a
more rationalised structure, of a
more standardised produetion both in
regard to the cane as well as the ulti-
mate yield. In Maharashtra, they
have not been able to go anywhere
"mnear 11 to 12 per cent of the yield.

The sugar industry is a paying
proposition. But the same cannot
be said with regard to the age old
industry in the Gangetic' belts of
this country. This wag one of the
principal points which I wanted to
make. Any attempt mada by the
leaders of the labour or by the leaders
of public opinion, in order to barter
industrial peace at the cost of the
productivity, would be self-defeating
and neither the interest of the wor-
kers nor the interest of the industry
nor the interest of agriculture which
is closely linked up is served by that
That means the interests of the agri-
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culturists who are closely linked up
with the agro-based industry would
not be served by a constant and re-
peated threat of strike from time to
time that is held out in .respect of
the production that we are wunder-
taking.
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The point I was trying to muke
was that a time has come when pro-
ductivity has to be linked up not
only with the wages of labour but
also with" the industrial peace in
respect of a particular industry—
whether it be in the private sector
or in the public sector.

In respect of the industrial workers:
in the sugarcane industry, it is again
linked up with two basic things. In
this country, we are yet to evolve &
uniform and wholly applicable natio-
nal wage and price policy. Whether
it is the wage for the cement indus-
try or it is for sugar or for the
textile, there have been wide dispari-
ties. There are disparities from the
industrial production to industrial
production and we should be in a
position to have in this country a
naional wage and price policy so
that an indusrial worker in any
sector of our industry will be able
to see that this is the fair minimum
which we will be in a position to
pay. Will various industries be in
a position to link up the wage to the
production? One of the things In
respect of the sugar factories is
that, like any other industry, there
is a large number of unconfirmed
people, Even in respect of those sec-
tors of the industry like the coopera-
tive sugar factories—whether they
are in Karnataka or in the State of
Maharashtra—there are a number of
people remaining in unconfirmed
position. Naturally, they are not in a
position to assert that the scales that
have been prescribed by the Second
Wage Board are made avalable to
them. I feel that in respect of these
industries, particularly, in the coopera-
tive sectors, they account for ap-
proximately about 40 to 30 per cent
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of the fotal production of sugar in
this couatry. There the Industrial
Finance Corporation, the States Len-
ding Agencies, the State Corporations
and the States’ equity participation
in their capital structure, virtually
.account for 80 to 90 per cent of the
total capital. So, at least the States
.as well as the Central Government
including the all-India financial ins-
titutions like the 1F.C., should be in
a position to give the representation
not only to the growers of cane but
1o the workers, as per the constitu-
tion, of the Association of thesé cor-
porate bodies where there is to-day
absolutely no representation. I would
have appreciated if this Bill would
provide that at least in respect of
these corporate and cooperative sec-
tors because of the heavy participa-
tion in the equity as well as the
capital of these institutions, they are
able to get at least one-third of the
‘total amount of the representation on
the board of management, When we
have been saying this in regard to
public sector and in respect of the
other sectors of our economy I see
no reason why this representation
should not be given to the workers
so that one-third of them come from
the producers of sugarcane, one-third
of them come from the produce:s of

sugar and the remaining one-third
could represent the other interests
-which sre involved in the capital

and managerial sector of these
institutions. They would be in a
‘better position to provide a balanced
‘mahagement and they would be in
a position to tell us, in course of time,
‘the recovery. There are today many
‘complaints—of course, many of them
are well-founded and some of them
are ill-founded—and it is very easy
to see to it that the percentage of
‘quota that is given for the market
and given for the controlled market
is manipulated invariably in favour
of the market quota and that sugar
passes in the market under the cover
of black-market, If workers are
‘there it will not be difficult for us to
detect theseé loopholeés and then we
‘would be in a position to ensure that
‘the sugar produced is invariably

- that in the
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made available to the consumers at
large. Therefore, I would suggest
light of the suggestions
made by the the ‘mover of the Bill

may bring forward appropriate
amendments in the BIIL

oft vreei 4T (2% - gamfa 73T,
Esft flo RoquA &7 &1 T T7-
ar¥ #1 fawifzat = a7 523 & fad
¢ amam gvarg 1 R fadl 7
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& forq w177 awman s AR aver e
ary fF § S fad, 2 Samfes
% ¥ g, S TeT T FrOAY THT §
&Y a7 ofers AT A gf d ey AR ¥ Aw
ar # foXd A am %) e 9@
wasT Ievy frar mar & forad mrage 7
BT §T §WTEA ST 741§ IEN Fanr
¥ e ¥ WY gz §, wogdd #1 fow
Tl ¥ seT & A1 fored fog arand
T a1 IFFT favamT + & feg
fafaa afsqmi Y a == o=
fFar mr & ag dWr fael &
A WWET A &EE a|
a0t & oY W w1 oATHAT &
A FXF A ATE AMGT AR I T
1 surr ad ¥ 7@ g & w9F fag
AragaTaward a1 4rag 26 faAAy,
1957 R aAT 4T AT 23 femwm, 1961
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T A 16 79747, 1965 FI AT 47
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A’ J wyAr g s g fFar ar 6
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5% ITC §%+T a7 ard mnraa’-ﬂ
FIT FET TEATE,:

“(i) The recommendations of the
First Wage Board for  the
sugar industry constituted
by the Government of India
by their Resolution No. WB-
7(2)/67, dated 26th Decem-
ber, 1957, and Government
decisions thereon as publish-
ed in Resolutlon No. WB-7

(30) /60, dated-23rd February,
1961,

(ii) “The principles of fair wages
as set forth in the Report of
the Committee on Fair Wages;

(iii) The needs of the industry in
n developing economy, includ-

for Sugar Industry Bill
ing the need for maintaining
and promoting exports;

(iv) Special features of the sugar
industry;

(v) The requirements of Bocial

justice;

(vi) The need for adjusting -wage
differentials in such 'a - man-
ner as to provide incentive to
workers for advancing their
skill;

(vii) The desirability of extending
the system ol payment by
results”.
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MR. CHAIRMAN: Order, Order,
The debate will continue. Mr.
Chandrappan was mnot present when
his name was called for leave to in-

troduce the Bill He is permitted to
do so Dow.

18.04 hra.

FOREIGN OWNED PLANTATIONS
(NATIONALISATION) BILL®

SHRI C. K. CHANDRAPPAN (Telli-
cherry): I beg to move for leave to
introduce a Bill to provide for the
nationalisation of all the foreign
owned plantationsg in India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the natio-
nalisation of all the foreign owned '
plantations in India ™

The motion was adopted.

SHR] C. K. CHANDRAFPPAN: I In-
tr_oduu the Bilk




